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present ¢ Hon'bla MpJustice A.K.Chatterjes, Vice-Chairman
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Hon'ble Mr.N.S.Mukhérjee, Administrative Member

CHANDAN KRo MONDAL

Vs -
UNION OF INDIA & ORS.

For the gpplicant ¢ Mr.S5.C.Bagari, counsel N

For the respondents: Ms,8.Ray, counsel ‘ '

Heard on $ 18,3,96 | Order on : 183,96
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This is e petition in yhich the applicent has praysd

that he is in casual serviece till 1984 in the Postai Dep;rtment

in Chapra-niéambarpur line ond that he is going to be tsémin.ted
short}yy. He has mads detailad representations on 17,10,95 a

co@y(;f which fs Annesurs *F' to the epplication, The ap&licant
has sarved on the resgpondents through registered post and
*Ps.8.Ray, counsel appears for the respondants..She has no
instruction, On hearing the sounssl for the both sides ue dispose
of the application Qith the opder that the respondents 3%311
consider the applicant's representation in Annexure'f!? q%d‘
diepose Of the sams theough a epeaking order, Till that time

the serviceﬂpscaanua&xiahnéé uili not be terminated if Hpt

already terminated. We order no cost,
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